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To, 

ARYANA SIAE 

HSPCB 

Haryana State Pollution Control Board Regional Office, Mahendragarh at SCO-D6 & D-7, Suncity Commercial Complex, Sector-6, A-Block Rewar Tele Fax: 01274-244241, E-Mail: hspcbromg@qmail.com No. HSPCB/MG/2023/390 
Dated 11.05. 2023 

SHOW CAUSE NOTICE 

LiFE 
Lifestyle For 
Environment 

M/s DEVA STONE CRUSHER, Khewat No. 6. Khatoni NO. 6, M.No. / Kila No. 7/22/1 (7-04) & 22/I212/1 (4-16) total 12 Kanal 0 Marla at VIlI-Berundla, Nangal Chaudhary Distt-Mohindergarh Sub.- Show cause notice for closure under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 & withdrawal the consent to operate granted under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981 and imposing Environmental compensation. Ref. Hon'ble NGT order dated 18.01.2023 in OA No. 667/2018 titled as Mahendra Singh Vs State of Haryana and 
Ors., OA No. 679/2018 titled as Tejpal Vs State of Haryana and Ors.& OA No. 599/2019 titled as 

Bishamber Singh VsState of Haryana and Ors. 
In this connection, it is intimated that the matter regarding remedial action for enforcement of environmental 

norms under the provisions of the Air Act, 1981 and the Water Act, 1974 by the stone crushers in District 
Mahendragarh, Haryana, which are source of air pollution in the area, is pending before the Hon'ble National Green 
Tribunal in above referred OA Nos. and as per Hon'ble NGT order dated 18.01.2023 directed that "The units which 
have been identified as non-compliant may be closed forthwith. The units which are not identified but are operating in 
violation of norms may also be proceeded against for closure till compliance forthwith". 

Whereas, as per item No. Il of Schedule Il of the stone crusher notification dated 11.05.2016 "AIl the stone 

crushing units shall provide a green belt along the periphery having avenue plantation of two rows after approval of 

plantation plan by the Divisional Forest Officer concerned.". 

Whereas, as per report received from Divisional Forest Officer (DFO), Mahendragarh vide office letter No. 727 

dated 08.05.2023 and intimated that, you have not provided adequate green belt as per approved plantation plan in 

compliance of notification dated 11.05.2016. 

Thus, your unit is willfully & deliberately violating the provisions of notification dated 11.05.2016 & conditions 

of which is actionable under section 31-A of Air (Prevention & Control of Pollution) Act, 1981 & besides revocation of 

CTO as provision of Air (Prevention & Control of Pollution) Act, 1981 

In view of above, you are hereby issued a show cause notice for 15 days for closure under Section 31-A of 

the Air (Prevention & Control of Pollution) Act, 1981 besides revocation of CTO and imposing Environmental 

compensation (if applicable) as per letter No. HSPCB/PLG/2019/6043-75 dated 20.04.2019 as assessed by the Board 

as per methodology define therein due to not providing adequate green belt as intimated by DFO Mahendragarh in 

compliance of notification dated 11.05.2016 and for violation of the conditions of CTO granted and if complied than 

compliance may be submitted through DFO, Mahendragarh to this office within 15 days. 

KRISHAN 
KUMAR 

In case you fail to reply/comply with the deficiencies mentioned above within above mentioned stipulated 

period, it will be presumed that you have nothing to say in this regard and accept the status as mentioned above, 

which will warrant closure action against your unit under 31A of Air Act, 1981 besides revoking the consent to 

establish/consent to operate granted to your unit & initiation of legal action under the provision of Air (Prevention & 

Control of Pollution) Act, 1981 and imposing Environment Compensation (if applicable) without giving any further 

notice. 
Digitally signed by 
KRISHAN KUMAR 
Date: 2023.05.11 
16:09:03 +0530 

AR 

Regional Officer 
Mahendragarh Region 
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The Regional Officer 

Haryana State Pollution Control Board 

Sub, Reply of Show cause notice for closure under section 31-A of the Air 

(Prevention & Control of Pollution) Act. 1981 & withdrawal the consent to 

operate granted under section 21/22 of Air (Prevention & Control of Pollution) 

Act, 1981 and imposing Environmental compensation 

Mohindergarh Region at Rewari 

1. 

Ref.- Show cause letter No. 
HSPCB/MG/2023/...10... Dated 11.05.2023 

M/s.JA... SRA.i..bSE.Bsakael.a.. 
NangakashNM......ehiscdcaj.4n.h.. 

Respected Sir, 

2. 

On the subject referred above, we have received vide above referred sCN regarding 

"As per report received from Divisional Forest Officer (DFO), Mahendragarh vide office 

letter No. 727 dated 08.05.2023 and intimated that, you have not provided adequate green 

belt as per approved plantation plan in compliance of notification dated 11.05.2016. 

Regarding above show cause notice we have submitted the following that: 

We have already provided green belt as per stone crusher notification and provided 

aprox..NoS. trees in the premises of stone crusher. 

..Nos.) in the premises of the stone 

Now we have more plant planted ( Aprox. 

crushing unit. Further, we will more plant planted in the coming mansson season. 

So, you are kindly requested to inspection/verify the green belt/ plantation 

provided by us in the premises of stone crushing unit and also written a letter to The DFO, 

Mohindergarh for verification the same again. 

Also reaquested to withdraw the Show cause notice for closure under section 31-A of 

the Air (Prevention & Control of Pollution) Act, 1981 & withdrawal the consent to onerate 

granted under section 21/22 of Aír (Prevention & Control of Pollution) Act, 1981 and 

imposing Environmental compensation issued against our unit. 

Thanking You For M/s ..Ala.NASIECEU 

(Auth. Sign) 
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                                           16/05/2023 

ANNEXURE -A2 

To, 

 The Regional officer 

 Haryana State Pollution Control Board 

 Mohindergarh Region at Rewari 

Sub:- Reply of Show cause notice for closure under section 31-A of the Air 

(Prevention & Control of Pollution) Act, 1981 & withdrawal the consent to 

operate granted under section 21/22 of Air (Prevention & Control of 

Pollution) Act, 1981 and imposing Environmental compensation- 

 M/s DEVA STONE CRUSHER Vill-Berundla Nagal Chaudhary Distt- 

Mohindergarh 

Ref:- Show cause letter No. HSPCB/MG/2023/ 390 Dated 11.05.2023 

Respected Sir, 

On the subject referred above, we have received vide above referred 

SCN regarding “As per report received from divisional Forest Officer 

(DFO), Mahendragarh vide office Letter No. 727 dated 08.05.2023 and 

intimated that, you have not provided adequate green belt as per 

approved plantation plan in compliance of notification dated 11.05.2016. 

Regarding above show cause notice we have submitted the following 

that:- 

We have already provided green belt as per stone crusher notification 

and provided aprox 180 Nos. trees in the premises of stone crusher. 

Now we have more plant (Aprox. 75 Nos.) in the [premises of the stone 

crusher unit. Further, we will more plant planted in the coming mansson 

season So, you are kindly requested to inspection/verify the green belt/ 

plantation provided by us in the premisses of stone crushing unit and also 

written a letter to The DFO. Mohindergarh for verification the same again. 

Also requested to withdraw the Show cause notice for closure under 

section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 & 

withdrawal the consent to operate granted under section 21/22 of Air 

(Prevention & Control of Pollution) Act, 1981 and imposing Environmental 

compensation issued against our unit. 

Thanking You 

For M/s DEVA STONE CRUSHER 

(Auth. Sign) 
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To 

The Regona otior 

That 

Houpna Stat Pollution Contol Bavd 
Malenkoh kegion 

Sab + Reply in sehesonce to heaving gyuntd vide Jeter No 

Repcla Sir, 

M/s Deva Stone Crusher 
Vill. Berundla, Nangal Choudhry, Distt. M'Garh (Haryana) 

Dated : ./S/./,2R2.4.. 

HSPCB /M/ 2024/2547 dated 22 03- 2024 

With afoonce to te autject cited atove 
hunble submisien -

w wnit s ying cosed dioin tto non- Conp liance pod od 
dua do posonal probem -(iogy osT otifcate attached shouing 
dat o due d hsT coi heate e 28/s/23) 

Oin unid do not hane ebcticity Conneetion (oPd attoched 
3 That show Cause nofce sugadig nokice suqaxdog neh- Compliance for planation 

soued on datd l-5-23 vi attor no HsPcX INa 2823 /390 (Cogy athched ) 
4 That we gucitad / Complatad tha Complane and sraquutd for 

a-nspechen 
5 Thot 

Found ok. 

You 

6 Futhay, the wt ù bing casd a taxtd atan: yjing, 

No 

that no ke impaed on our wit, a 't 
kes cosud /no opuatioral duxing the poi od Non- Complance je. aom l: o5 2023 to I6 05- 2023 (85 

ARL 

wa 

Perveny 

a 

for Ms Dawe Storna ushey 

Jstad l6-5 23 hiaugh wsitlen t (Copy atocheg) 
cu compliaxe sagading plonhtn 
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1. 

Registration Number : 06AKGPY9326F1ZR 

2. 

3. 

4 

5 

6. 

7. 

8. 

9. 

|Legal Name 

Name 

Trade Name, if any 

Additional trade names, if any 

Constitution of Business 

Address of Principal Place of 
Business 

Date of Liability 

Period of Validity 

|Type of Registration 

Particulars of Approving 

Signature 

Designation 
Jurisdictional Office 

Government of India 
Form GST REG-06 

[See Rule 10(1)] 

Date of issue of Certificate 

Registration Certificate 

PARVEEN YADAV 

DEVA STONE CRUSHER 

Proprietorship 
Ground Floor, Khewat No. 6, Nangal Chaudhary, Berundla, 

|Mahendragarh, Mahendragarh, Haryana, 123029 

|From 

Regular 

Haryana 
Signature Not erifi�d 
Digitally signed byD GOODS AND 
SERVICE` TAX NÉTWORK 07 
Date: 2023.08.2813:15:24 IST 

Rajbir Singh 

|28/08/2023 To 

|Excise and Taxation Officer 

|Narnaul Ward 1 

28/08/2023 

Not Applicable 

Note: The registration certificate is required to be prominently displayed at all places of business in the State. 

This is a system generated digitally signed Registration Certificate issued based on the approval of application granted on 28/08/2023 by the jurisdictional authority. 
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Goods and Services Tax ldentification Number: 06AKGPY9326F1ZR 

Details of Additional Place of Business(s) 

Legal Name 

Trade Name, if any 

PARVEEN YADAV 

DEVA STONE CRUSHER 

Total Number of Additional Places of Business in the State 

Goods 

ic 

Annexure A 

). 
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Goods and Services Tax ldentification Number: 06AKGPY9326F1ZR 
Legal Name 

Trade Name, if any 

Details of Proprietor 

PARVEEN YADAV 
DEVA STONE CRUSHER 

Name 

Designation/Status 
Resident of State 

PARVEEN YADAV 

Owner 

Haryana 

Annexure B 
227984



M/s Deva Stone Crusher 
Vill. Berundla, Nangal Choudhry, Distt. M'Garh (Haryana) 

lortlCanata 

Not kaleeet 

Dated: ... .SsJaAl.4 

DH8VN NAN GHL CHAVOHAP! 

DisH - MotINDER GARH 

(orven 

8924299o\ 
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Department 

Name: 

Operation 

Sub 
division: 

Application 
For: 

Type of 
Applicant 

Connected 

Lodd 

Payment 
Mode 

Receipt 
Date 

Address 

Premises 

iype 

N14 

New Category 
connection of Supply 

Individual 

400.00 

Offline 

12-03-2018 

Application N14-218 
Number: 113 

NA 

Vieter Type Nigam 

Name of 

the 
Applicant 

Contract 
Demand 

Initial 
Amount 

Paid 

HT 

Industry 

DEVA 

STONE 
CRUSHER 

440.00 

1, nangal Choudhary, Near Khatoli 
Zone,Berundla, 123001 

410000 

Last Login : Apr 13 2024 9:14PM 

Date of Application: 

Type of Supply: 

Name of 
Father/Husband/Director/Partner 

Purpose of Supply 

Payment Receipt No. 

Account No. 

Area Type Authorized Feeder Type 

21/02/2018 

Permanent 

Properitor 

Vicw Download ldentity Proof 
(/Apply/ldentity/206095/driving Praveen Yadav 001.jpg) 

Download Owner Ship 
(/Apply/Ownership/206095/Registeri Praveen Yadav 001.jpg) 

stone 

crusher 

54516 

Last Status : Connection Cancelled 

NA 

Welcome, 

N14 

industrial 

View 
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M/s Deva Stone Crusher 

Vill. Berundla, Nangal Choudhry, Distt. M’garh (Haryana) 

Date: 15/04/2024 

 

The SDO, 

DHBVN NANGAL CHAUDHARY 

Distt – MOHINDERGARH 

 

Sub: - With respect to our connection 

 

Sir, 

 I had filed my application for connection at our plot. The 

application was cancelled due to some reason. Till date we have 

no got connection and security deposit is also lying with your 

good-self. I request you to give us in writing that there is no 

connection on our plot. We need to submit the same with the 

Pollution Department. We’ll be thankful.  

 

Thanking You. 

 

 

Praveen 

Deva Stone Crusher 

Village – Berundla 

8929929901 
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To, 
Ihe kegional oFFicy 
HSPCB , Dhasuhcoa Kesi0n 
Dhayuhes4, Distt -lewc 

R/si 

Sube- Samplin 6 oF Ai Emisson of M/s DEVA STovE 

vil} - BesUndl4 Teh-Nong) Chaudba y Cosher 

In this 

Distt - MohenderGG>h 

Samp)in s within 7 doys 

Kindly eFer to the Con Seht to opesate gocnted to 

OUr above men tioned Unit vide bousd kte de Y6l22 
Vide which it has bern diec ted to Submit seguest Fo> 

Kews). 

Connpchon 

Procoremt oF Raw 

process oF ageemen t wi PHED Jor STP euted ote 
Jo Dust supersion an d wit 

o Kao mo te) 

time oF apoox 60 daYS: 

instalad by 

necess aà y 

Date - lol6)2022 

Submi ted 

Itis Submitted that we 

CHR) 

yoU are In View oF above position seques ted to 
gam ple oF o Unit GFtes collket the Ais emiSSi0n Sam p/e 

| St sep 2022. to as Ses 

Gc tion þlrose 

Lease holders Fo he 
Gnd this þoocesS wil) to 

Fo In Fo motioh Gnd Juo thes 

faversy 
892992 9?o| 

the adeguecy oF PPcm 
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Date: 19.09.2022 

To, 

 The Regional Officer  

 HSPCB, Dharuhera Region 

 Dharuhera, Distt. Rewari 

Sub:- Sompling of Air Emission of M/s DEVA STONE CRUSHER, Vill- 

Berundla, Teh- Nangal Chaudhary, Distt- Mohendergarh (HR) 

Sir, 

 Kindly refer to the consent to operate granted to our above 

mentioned unit vide board letter dt 4/6/2022 vide which it has been 

directed to submit request for sampling within 7 days. 

 In this connection, I already gave you application for the extention 

of time of 3 month. 

 Right know we donot have electric connection on our crusher and 

also due to financial problem we are not operating our crusher, 

whenever we operate our crusher, we will inform the board. 

 In the view of above position, you are requested to collect the Air 

Emission sample of our unit after 6 to 7 months (i.e after April 2023)   

  

28
(True typed copy of Annexure A9)
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